GOVERNMENT OF KARNATAKA

SR E
TR
KARNATAKA LOKAYUKTA
No:UPLOK-1/DE/599/2017 /ARE-7 Multi Storied Building,
Dr.B.R.Ambedkar Veedhi,
Bengaluru-560 001,
Date: 18/08/2018
RECOMMENDATION

Sub:- Departmental inquiry against Sri Gajanana B.
Mannikeri, Deputy Director (Admin),
Department of Public Instructions, Chikkodi
Education District, Belagavi District— Reg.

Ref:- 1) Government Order No.a@ 20 @z 2017 Bengaluru
dated 20/04/2017.
2) Nomination: order No.UPLOK-1 /DE/599/2017,

Bengaluru dated 26/ 04 /2017 of
Upalokayukta-1,  State .- of Karnataka,

Bengaluru
3) Inquiry Report dated 14/08/2018 of Additional
Registrar of Enquiries-7, Karnataka
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The Government by its Order dated 20/04 /2017, initiated
the disciplinary proceedings against Sri Gajanana B. Mannikeri,
Deputy Director (Admin), Department of Public lunstructions,
Chikkodi Education District, Belagavi District (hereinafter referred
to as Delinquent Government Cfficial for short as ‘DGO’) and

entrusted the Depaftmental Inquiry to this Institution.

2. This Institution b Memination Order No. UPLOK-1/DE/E00/
2017 dated 26/04/2017, nominated Additional Registrar of
Enquiries-1, Karnataka Lokayukta, Bengaluru, as the Inguiry
Officer to frame charges and to conduct Departmerntal Inquiry

against DGO for the alleged charge of misconduct, said to have

beenn committed by him. Subsequently, by order No.UPLOK-1/
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DE/2017 dated 06/07/2017, the Additional Registrar of
Enquiries-7 was re-nominated as Inquiry Officer to conduct

Departmental Inquiry against DGO.

3. The DGO Sri Gajanana B. Mannikeri, Deputy Director
(Admin), Department of Public Instructions, Chikkodi Taluk,

Belagavi was tried for the following charge:-

“de.M23o D.IYBE0 BB R  [oTEHJT d3e0 g,
BB FFeds BSoDY WTBerFID  (9BOI) @A 32,
OTELAETAR  2011-128¢ ITY  XewodT3 8330 3T
SBAD, IO ITe3ed IBREN SOBHATING, T BRITY
0D TIOTH 3ReHT 0T ROR 8».1,77,435/- SR.AY =0
wdaﬁeﬁaﬁdao, PStonto) mgig 8% DITVH SPEN NP0 Jed
ONIOR  ATO 0¥ TR 3o S@OR  DJoTT
rSololatel DB TP QERBTS. wTTTw, HWTOZ Toord
PICoOT DY) KOO k’eda’mﬁds@, Q). 63Fw$m®5033§2
TOBRERF RT3, WoTwres BBFS; dFon, eeoxds
Xo3 eroa;@sﬂ JOBJERIT  FeTIOR 3THYT BedohQ
mﬁmﬁ@o@cﬁ%, BTDS XTord IPITTT Jew) FToreds TFord
Reed (SBB) AODTHTY 19668 J0HTH GH(DIe Zanooz,Séofm“’nq1

PYQOLR WIFBI DINQED”.

4. The Inquiry Officer (Additional Registrar of Enquiries-7) on
proper appreciation of oral and documentary evidence has held
that, that the Disciplinary authority has proved the above charge
against DGO Sri Gajanana B. Mannikeri, Deputy Director (Admin),

Department of Public Instructions, Chikkodi Taluk, Belagavi.
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Q_. ) 5. The Inquiry officer has held that the DGO has committed
misconduct and dereliction of duty by not taking steps to direct the
BEO to issue cheque for a sum of Rs.1,77,432/- even after

assuming the charge on 1/9/2014.

6. On re-consideration of inquiry report, I do not find any
reason to interfere with the findings recorded by the Inquiry
Officer. It is hereby recommended to the Government to accept the

report of Inquiry Officer.

7. As per the First Oral Statement submitted by DGO, he is due

to retire from service on 30/11/2023.

8. Having regard to the nature of charge proved against DGO
Sri Gajanana B. Mannikeri, it is hereby recommended to the
Government for imposing penalty of reverting the DGQ Sri
Gajanana B. Mannikeri, Deputy Director (Admin), Department of
Public Instructions, Chikkodi Taluk, Belagavi to the next lower

cadre.

0. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

)
7o . ,,.-g\/x CNANAS
(JUSTICE N. ANANDA)
Upalokayukta-1,
State of Karnataka,
Bengaluru
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